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(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
Yes, Sir. Shri Aburi Rama Krishna Rao
had made such a statement at the con-
vocation of the National School of Drama.

(b) This comes within the purview of the
State Governments as the statement refers
to spending by State Governments.

(¢) and (d). The training facilities avail-
able at the Mational School of Drama are
already being made use of by the communily
as a whole, as is evident from the region-
wise break-up of the students at the School
given below :
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FuNcTIoNns OF CENTRAL ROAD TRANS-
PORT CORPORATION

9060. SHRI HARDAYAL DEVGUN:
SHRI YAJNA DATT SHARMA:
SHRI JAT SINGH: )

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the enlire
investment in the Central Road Transport
Corporation amounting 10 Rs. 3401 lakhs
paid-up and Rs. 1-24 lakhs in the shape
of reserves and surpluses had been prac-
tically consumed during the last three years;

(b) whether it is also a fact that this
Ministry has not been able to put the Cor-
poration on a commercially sound footing
since its inception;

(c) if so, whether Government propose
to wind up the Corporation; and

(d) if not, whether Government propose
to institute an enquiry into the matter
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cither by the Ministry or under the pro-
visions of the Company Law?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) The issued and
subscribed capital of the Central Road
Transport  Corporation Limited as on
31-3-1970 was Rs. 9658 lakhs. The losses
suffered by the Corporation till 31-3-1969
amounied to Rs. 5503 lakhs. The accounts
for the year 1969-70 have not yet been
audited.

(b) Nao.

(c) and (d) . The Committee on Public
Undertakings in its 62nd Report, 1969-70
has made certain observations in regard to
the functioning of the Central Road
Transport Corporation Ltd, one of
which is that the Corporation may be
wound up and an enquiry be instituted into
its working either by the Ministry or under
the provisions of the Company Law. The
Report is under examination,

ot Wit Trd¥ & feam it

frrafien & forg it ot omrertt

9061. st TwTwaTe Wt @ W
Tg-w1q Wl ag qaTy F¥ FO K i

(%) 77 7g &= g fir fg=dy ot
g 7 feqm ¥ AR & Frateat
¥ et agr Sy Aofy & amen o€t
qr fagfen & fog ofteft ot omawrdr
et of arframd aaw aveft &

(@) a1 g o "= ¢ f& A=
oft & o2 T R ¥ o Sy saef
& wwfai w1 fawnfig odemei
& fod wvd o7 ¥ i # P o
§ ok gAwT g Sl & AT
arfrard grm &

() afz &, @ w=T A AR A
fgelt &1 3T T B W B A7

(w) w7 ag 97 o Wl £
o § wrew T 8 forrey sfan
¥t wrwrd dife & 7



135  Written Answers

e HaTET W g WA (it
frgran ) (%) T g
F anfia g Aol ot wgd A &
i § 4G TW §HeE & fAu e
T W fEnt & AT 97 7 A
1 srafwd § o= § fag A
Wifer® ey fafew o 2 qur AW
FHATO FOW wife F 77 F foaw aiedi
FT IR F1 ATGAIT HEAT & | qEE
SO & 92T 7 79T =T Aqoft ferfawy w7
#Y frafe % v, = afas sea
Afegaw 21 oA agaret a safedi
o< frafe & fau o3 aar #1 =
famr f& s az fuffa e o=
fawg & &7 F ST F ATy IOUH FT 2
Fregar g, fa=re faa omar 21

(@) w7 (7). W v A
¥ fai s & o gedEart #1 A9
fgeg 4T AT F T afea avare e
F quE-gAT T IO ST agar gt
¥ 2 o fawer € | Amwvm st

F 9V 97 FT IAC AT § AT qIIAT
2
n

(=) s &gt o)

GranT OF Houst RENT ALLOWANCE AND
CHILDREN EDUCATION ALLOWANCE TO
EmMPLOYEFS OF NEFA ADMINISTRATION

9062. SHRI TRIDIB KUMAR
CHAUDHARY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the House
Rent Allowance of all the Class 1T Class
111 ana Class 1V employees of the NEFA
Administration, posted at Shillong and the
Children’s  Education  Allowenee of the
NEFA employees which they had been gett-
ing since inception of NEFA has suddenly
been stopped causing considerable agitation
and resentment amongst the said employees;

(b) if so, the reasons therefor; and

(c) whether Government  have received
any representation from the NEFA  Ad-
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ministration Employees Association in this
regard and, if so, their reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(c). The pay and allowances of NEFA
employees are based on those obtaining in
the neighbouring State of Assam. Tt was
found that House Rent Allowance is not
admissible to the Assam Government
employees stationed at Shillong and had been
allowed 10 NEFA employees by mistake.
As there was no justification for the grant
of this allowance to the NEFA employees,
this allowance was withdrawn in 1968,
The Children’s Education Allowance is also
not admissible to the Assam Government
employees but had erroneously been allowed
by NEFA Administration to their emplo-
yees and was, therefore, disallowed. The
withdrawal of these allowances has not
been liked by the employees whoe have made
represemations through the NEFA Em-
ployees Association for the restoration of
these allowances. 1t has, however, not
been found possible to  agrec 10 the
request. It has since been decided to allow
central scales of pay to NEFA cmployees
with cffect from 6th March, 1970 and with
the implementation of this decision the
NEFA employecs who come over to Cen-
tral Scales would get the allowances as
admissible to Central Government em-
ployees at Shillong.

DILAPIDATED CONDITION OF CHANDRA
MouLeswAR TEMPLE AT UNKAL, DisTRICT
DHARWAR (MYSORE)

9063. SHRI 5. A. AGADI :  Will the
Minister of EDUCATION AND YOUTH
SERVICES be picased to state:

(a) whether the ncws item appearing a
Samyukta Karnatak a promingnt Kannada
Daily published from Hubli, dated the 10th
April 1970 regarding dilapidated condition
of protected important monument Chandra
Mouleswar Temple at Unkal near Hubli
in Dharwar District of Mysore State has
come to the notice of Government;

(b)if so, what action is being taken;

(c) whether it is a fact that no Officer of
the concerned department has ever visjted
the monument within the last tan years;





